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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 
 

Original Application No. 136/2023 

IN THE MATTER OF: 

Petitioner   Gaur Singh Nishad & Anr. 

Versus 

Respondents  State of Chhattisgarh & Ors. 

JOINT COMMITTEE REPORT IN COMPLIANCE OF ORDER 
DATED 11.10.2023 

 
IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER :- 

1. That the present Original Application letter petition has been 

filed by Gaur Singh Nishad alleging that illegal sand mining 

is being done by the violators of law and respondents named 

in the application from the Mahanadi in the village Sialdeep 

by using JCB and dumping the sand on the roads and using 

it for commercial purposes. 
 

2. That, the answering respondent, Chhattisgarh Environment 

Conservation Board (hereinafter referred to as “CECB”) is the 

authority constituted by the State Government of 

Chhattisgarh under Section 4 of the Water (Prevention and 

Control of pollution) Act, 1974 as a guardian of environment 

for the proper implementation of environmental laws and 

regulations.  

 

3. That this Hon’ble Tribunal vide Order dated 11.10.2023 

directed the constitution of a Joint Committee comprising of 

1) Collector, District Dhamtari, Chhattisgarh or his 

representatives; 2) One representative from the State 

Pollution Control Board, Chhattisgarh. That in compliance 

of the aforementioned, vide Order dated 20.10.2023 a Joint 

Committee was constituted comprising of for the inspection. 
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The copies of Joint Committee Report and Order dated 

20.10.2023 are marked and annexed herewith as Annexure 

R-1 (Colly.) 
 

4. That on 13.12.2023 an on-site inspection was conducted by 

the Joint Committee in the presence of the complainant and 

a Panchnama dated 13.12.2023 was prepared. It is pertinent 

to note here that neither any illegal sand mining nor illegal 

storage of sand was observed t the complaint site in the 

village of Sialdeep. A copy of Panchanama dated 13.12.2023 

is marked and annexed herewith as Annexure R-2. 

 

5. It is further pertinent to note here that the office of the 

Tehsildar, Kurud, District-Dhamtari (Chhattisgarh), vide 

letter dated 20.12.2023, conducted demarcation and sent 

the report to the Office of the Collector (Mining Department), 

District-Dhamtari (Chhattisgarh wherein, the government 

land bearing Khasra number 939, with an area of 70.69 

hectares, located in the village Saildeep, is recorded in the 

revenue records as submerged under water (Mahandi River). 

Additionally, it has been noted in the report that there is no 

evidence of unauthorized sand excavation in the 

aforementioned area. A copy of Letter dated 20.12.2023 is 

marked and annexed herewith as Annexure R-3. 

 

6. That the Joint Committee reviewed the information 

presented vide letter dated 26.12.2023, issued by the Office 

of the Collector (Mining Department), District-Dhamtari 

(Chhattisgarh). Wherein it was recorded that from the period 

of 17.10.2018 to 14.06.2019, a sand mining lease was 

granted to the village Saildeep, at Khasra number 939, with 

a total area of 70.69 hectares, out of which 5.00 hectares 

were approved for sand excavation. The operation of the 

mine was carried out by the Gram Panchayat Saildeep and 

amount of 17,00,000/- INR was received by the Gram 

Panchayat as revenue from the mining operation. 
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Furthermore, in the village Saildeep, permission for sand 

storage has been granted to the resident of Paragbade at 

Khasra number 154/1.2, covering an area of 0.86 hectares, 

for a duration from 27.05.2021 to 26.05.2024, 

encompassing 14790 cubic meters. A copy of letter dated 

26.12.2023 is marked and annexed herewith as Annexure 

R-4. 

 

7. In the light of the above facts, the Joint Committee is of the 

opinion that no evidence of illegal sand excavation or 

unauthorized sand storage has been found in village 

Saildeep and therefore, no other action is proposed in 

relation to the case. 

 
Place: Bhopal         CECB 
Date: 04.02.2024 

 
FILED BY  

PARUL BHADORIA  
Advocate for CECB 

 Ph. No.: (+91)-8085977111;  
Email: parul.bhadoria04@gmail.com 
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Gaurvanvit Jain
Annexure R-1 (Colly.)
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Gaurvanvit Jain
Annexure R-2
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Gaurvanvit Jain
Annexure R-3
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Gaurvanvit Jain
Annexure R-4


